RNI No. MAHBIL /2009/35527

Reg. No. MH/MR/South-343/2014-16 . .

at &, 3w o] HPEAR, WRARY Ro, ?ow/ﬁw 30, T ]38 [7 ¢, fome : v .00

amremmma'
_ Wm#mﬁﬁaasméuﬁmm&m—mﬁm%ﬁﬁ
‘ (T UF, TH-H 9 Ch-o1 AR ARg SAe duhTs Bew @ aRw aieEriie 399)
émﬁaﬁﬁwaan%w A R WHN, Iod A, Gieitd FTe, AT (T IR oh),

freeetiumit 7 Faewm i, Fraevm =, ﬁa@vﬁﬁvfaaﬁmﬁaﬁawwm
: _ mmﬁmﬁuﬁiw%ﬁ#a‘mﬁmﬁmamwmzﬁ

THE HIGH COURT OF JUDICATURE AT BOMBAY

‘N OTIFICATION
No. P 1616/2000 —In exercise of powers conferred by Article 229 of the Constitution of India

- and rule 24A ‘of the Bombay High Court (Conduct) Rules, 1989 and earlier Notification No. P."

1616/2000, dated 22nd January 2014 published in the Government Gazette 13-19 February 2014, -
the Hon’ble the Chief Justice has been pleased to reconstitute the Committee to deal with the .

complaints, if any, of Sexual Harassment of ‘any women at the workplace against the Class I - o

‘and Class II Officers working on the estabhshment of Bombay High Court, at its prmclpal :

¢ seat at Bombay as under :—

The Committee for Class I and
Class II Employees

o '- @)

Name of the work place

High Court of Bombay at its RARE T ' 1 Hon’ble Shri Justice P.. V. Hardas o
Principal Seat at Bombay. o - 2 Hon’ble Smt. Justice R. P. SondurBaldota
_ High Court of Judicature at Bombay, L o MANGESH S. PATIL,
- Dated the 17th January 2015. - L o _ Registrar General:
W AR-F-E— o L

'ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATICN ‘PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED .
o AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, ) )
' S’I‘A’I‘IONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL '



